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Dated Lucknow, December. 21, 1979

IN pursvance of the provisions of clause (8) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
lellowing English translation of the Uttar Pradesh Dand Vidhi (Apradhon
Ka Shaman Aur Vicharano Ka Upashaman) (Sanshodhan)' Adhiniyam, 1979
(Uttar Pradesh Adhiniyam Sankhya 85 of 1979) as passed by the Uttar Pradesh
Legislature and assented to by the President on December 18; 1979, :

THE UTTAR PRADESH CRIMINAL LAW (COMPOSITION OF
OFFENCES AND ABATEMENT OF TRIALS) (AMENDMENT),
ACT, 1979 o

‘ . (U. P. Acr no. 35 oF 1979y
" (As passed by the Uttar Pradesh Legislature) '
AN
Acr
further to amend the Motor Vehicles dct, 1939, the Minimum Wages Act, 1948, .
the Factories Act, 1948, the Police Act, 1861 and the Public v Gambling
Act, 1867 (in their application to Uttar Pradesh): and the Uttar Pradesh
Nagar Mahapalika Adhiniyam, 1959, and the Uttar Pradesh Dookan Aur,

Fanijya Adhisthan Adhiniyam, 1962 with a view to provide for the compo-
sition of certain offences and abatement of certain criminal trials,

IT 15 MEREBY enacted in the Thirtieth: Year of the Republic of India as -

foliows : — _
Skort [title and I. (1) This Act may be called the Uttar Pradesh Criminal Law (Compo-
extent sition of Offences and Abatement of Trials) (Amendment)- Act, 1979.

(2). It shall extend to the whole of Uttar Pradesh,

Insertion of new 2. After section 131-A of the Motor Vehicles Act, 1939, the following -

section 131-B in section shall be inser » namely :—
fogiion 131 Ofse_ n shall be inserted amely

1939, “I131-B. (1)’ Any offence punishable under this Chapter '(exclud-
Compounding of - 1Ng sections 116, 117, 118-A, 128 and 123-A)! may
offences, subject to any general or special order of the State

Government in this behalf, be compounded either before or after the
mstitution of the prosecution, by an officer specially empowered by the
State Government in this behalf by notification, on realisation of such
amount of composition fee as he thinks fit, not exceeding the maximum o
amount of fine fixed for the offence. ‘ '
(2). Where the offence is so compounded—
(i) before the institution of the prosecution, the offender shall mot - .
be liable to prosecution for such offence and shall if in custody, be. .
set at liberty; : R




section shall be inserted, namely :—
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(iiy alter the institution of the prosecution, the composition shall
amount to acquittal of the offender.”

s. In-die Minimum Wages Act, 1948, after scction 22-C, the following siegifr:;ngﬂfcuéw
section shall be inseried, namely :i— gection 23-€Co -
“99.CC. An Officer specially empowered by the Siate Government in $.
this hehalf by notification may, subject to any general
Compounding of or special order of the State Government in this behalf,
Offences. compound any offence punishable under this Act
with fine only committed for the first time, either before or after
the institution of the prosecution, on realisation of such amount of com-
osition fee as he thinks fit, not exceeding the maximum amount of fine
fixed for the offence ; and where the offence is so compounded—

(i) before the institution of the prosecution, the offender shall not
be liable to prosecution for such offence and shall, if in custody, be
set at liberty;

- (ii)- after the institution of the prosecution, the composition shall
amount to acquittal of the offerider.” '

4. In Chapter X of the Factories Act, 1948, after section 106, the following ) Trsertion. of new
: . section 106-A in
Act no. 63 of

1948, :

“106-A. The Inspector may, subject to any general or special order
Compounding of ©f the State Government in this behalf compound any
offances. offence punishable under this Act with fine only and
committed for the first time, either hefore or after the institution of the
prosecution, on realisation of such amount of composition fee as he thinks
fit not exceeding the maximum amount of fine fixed for the offence ; and
where the offence is so compounded--

(i) before the institution of the prosecution, the offender shall not
be liable to prosecution for such offence and shall, if in custody, be
set at liberty ;

(ii) after the institution of the prosecution, the composition shall
amount to acquittal of the offender.”

—_——

5. For section 34-A of the Police Act,.1861, the following section shall be g endment of
substituted, namely :— gection 34-A  of
Act no. 5 of
“34-A. An offence punishable under section 32 or scction 34 may, 1861,
Compounding of subject to any general or special order of the State
“offences _under Government in this behalf, be compounded by the
gzﬂmns 32 and  District Superintendent of Police, either hefore or after
: the institution of the prosecution, on realisation of such
amount of composition fee as he thinks fit, not exceeding the maximum

amount of fine fixed for the offence; and when the offence is so com-
pounded—

(1) before the institution of the prosecution, the offender shall not

be liable to prosecution, for such offence and shall, if in custody, be
set at liberty;

(i) after the institution of the prosecution the composition shall
amount to acquittal of the offender,” '

6. Afler section 14 of the Public Gambling Act, 1867, the followine secton
shall be inserted, namely :— ‘ ’ °

Tusertion of new
sectign 14-A in

“14-A  An officer specially empowered in this behalf by the State -;\Scé_i‘no. 3 of

Compounding of Governmen

offences. t by notification may, subject to any general

or special order of the State Government in this behalf,
compound any offence punishable under this Act, either before or after
the institution of the prosecution, on realisation of such amount of com-
position fee as he thinks fit, not exceeding the maximum amount of fine
ﬁxed for the offence : and where the offence is so compounded—

(i) before the institution of the prosecution the offender shall not

be liable to prosecution for such off if 1
oo L ]ibertyp; 1 offence and shall, if in custody, he
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the composition shalt.

’o
amount to acquittalfof, ihei6fenderfim ; #
. , Provided (iag no s -contain@d in this section shal} authorise the
: e L. Do - R R S o L. .
tlEe composmongfgf & ~s_equent_oﬁence’»;c;pmml;ted by au offeider wige

i T, R ) M . s w
has once hegi gted for any’ offenice’ punishable under (his Act”
- TR B -

(ii) after the instg‘%tipn dgﬂthé%gecption

Amendment of /7. In section 564- of the fUttar Pradesh

section 564  of O e BY - ihe il ‘ i o
U b At no.z 959, for clause (4), ihe lollowing shall be substituted, namely :

Naéar Mahapalika Adhiniyam, .

ol 1952, “(b) subject to any general or special orders of the State .Government
' "y, in this behalf, compound  any offence punishable under this Act, or
rules, byelaws or regulations made thereunder, -either before or after the
[institution of the prosecution, on realisation of such-amount of composi-
tion fee as he thinks fit not ¢xceeding the taximum amount of fine fixed
for the offence: and where the offence is so compounded :—

(i) before the institution of the prosecution ; the offender shajl
not bhe liable to prosecution for such offence and shall, if in custody,

be set at liberty; o ‘ .
- (1) after the institution of the prosecution the composition shall

- amount to acquittal of the offender.”

%+ Amendment of 8. In section 86 of the Uttar Pradesh Dookan: Aur Vanijya Adhisthan

section 36  of  Adhiniyam, 1962, after sub-section  (2), the following  sub-section shall he

g.' &:écr n0-26  nserted, namely :—

-“(8) The Chief Inspector may, subject to any general or special order
the State Government in this behalf, ccmpound any offence punishable
under this Act, either before after the institution of the prosecution,
on realisation of such amount of tomposition fee as he thinks fit not
‘exceeding  the maximum amount of fme fixed for the offence: and
where the offence is so compounded—

set at Iiberty; ‘
(i) after the institution of the prosecution, the composition shall
amount to acquittal of the offender.”
Abatement of Y. Notwithstanding anything - contained in any other law for the time
S Y certain trials. being in force,—
(1) the trial of an accused for—
(4) an offence punishable under—
(i) the Motor Vehicles Act, 1939 ; or

(if) the Public Gambling Act, 1867, .not being- an offence
punishable under section % of chat Act or an oftence in Tespect
of wagering punishable under section 13 of that Act; or

{iii} section 84 of the Police Act, 1861 ; or
(iv) section 160 of the Indian Penal Code, 1860; or
(b) any other offence punishable with fne only, or

(2) a proceeding under section 107 or section 109 of the Code of
Criminal Procedure, 1973, pending before a Magistrate on the date of

commencement of this Act from before January 1, 1977 shall abate,

. _ By order,
s o R. C. DEO SHARMA,
A - S | . Sachiv. ‘

i

Na . . '
o
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(i) before the institution of the prosecution, the offender shal] not , -
be liable to prosecution for such oftence and shall, if in custody, be
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No. 1336(2)/LXXIX-V-1--16-1(ka)17-2016
Dated Lucknow, September 19,2016
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the fbllowing English translation of the Uttar Pradesh Dand
Vidhi (Aparadhon Ka Shaman Aur Vicharanon ka Upshaman) (Sanshodhan) Adhiniyam, 2016 (Uttar
Pradesh Adhiniyam Sankhya 29 of 2016) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on September 16, 2016.

THE UTTAR PRADESH CRIMINAL LAW (COMPOSITION OF OFFENCES AND
ABATEMENT OF TRIALS) (AMENDMENT) ACT, 2016
(U.P. Act no. 29 of 2016)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
to amend the Uttar Pradesh criminal law (Composition of offences and Abatement
of Trials) (Amendment) Act, 1979.
IT IS HEREBY enacted in the Sixty-seventh year of the Republic of India as follows:-

1. (1) This Act may be called the Uttar Pradesh Criminal law (Composition ~ Short title and
of Offences and Abatement of Trials) (Amendment) Act, 2016. e

(2) It shall extend to the whole of Uttar Pradesh.
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2. In section 9 of the Uttar Pradesh Criminal law (Composition of Offences and Amendment of

Abatement of Trials) (Amendment) Act, 1979,- sction St U
. Act no. 35 of

1979

(a) in sub-section (1), in clause (a) for sub-clause (i) the following sub-
clause shall be substituted, namely :-

* (i) the Motor Vehicles Act, 1988; or";

(b) in sub-section (2), for the word and figures "January 1, 1977" the word
and figures "January 1, 2013" shall be substituted.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials)
(Amendment) Act, 1979 (U.P. Act no. 35 of 1979) has been enacted to amend certain Central enactments
to provide for the composition of certain offences and for abatement of certain criminal trials, On the
recomandation of the High Court of Judicature at Allahabad it has been decided to amend sub-section (2)
of section 9 of the said Act to extend the period for abatement of certain Proceedings pending before a
Magistrate from January 1, 1977 to January 1, 2013.

The Uttar Pradésh Criminal Law (Composition of Offences and Abatement of Trials)
(Amendment) Bill, 2016 is introduced accordingly. :

By order,
RANG NATH PANDEY,
Pramukh Sachiy.

flogwogodio—godio 407 Iwiaa (fRo)—2016—(972)—599 wferdt (Sodlodio / 3mHEvie) |
Flogziogodio—goo g9 w0 faemfi—2016—(973)—300 uferdl (Eodiodio / amwre) |
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No. 27292)/LXXIX-V-1-17-1(ka) 31-17
Dated Lucknow, January 6, 2018

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Dand Vidhi
(Aparadhon ka Shaman Aur Vicharanon ka Upshaman) (Sanshodhan) Adhiniyam, 2017 (Uttar Pradesh
Adhiniyam Sankhya 9 of 2018) as passed by the Uttar Pradesh Legislature and assented to by the Governor
on January 5,2018 -

THE UTTAR PRADESH CRIMINAL LAW (COMPOSITION OF OFFENCES AND
ABATEMENT OF TRIALS) (AMENDMENT) ACT, 2017

(U.P. Act No. 9 of 2018)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Criminal Law (Composition of Offences

and Abatement of Trials) (Amendment) Act, 1979.

IT IS HEREBY enacted in the Sixty-eighth Year of the Republic of India as

follows:-
Short title and I. (1) This Act may be called the Uttar Pradesh Criminal Law (Composition
extom: of Offences and Abatement of Trials) (Amendment) Act, 2017.
(2) It shall extend to the whole of Uttar Pradesh.
Amendment of 2. In section 9 of the Uttar Pradesh Criminal Law (Composition of Offences

’:“i“" A :,"i';w and Abatement of Trials) (Amendment) Act, 1979 in sub-section (2) for the word and
ctno. 350 = s - . .
figures “January 1, 2013 the word and figures “December 31. 2015" shall be

substituted.



(V5]

JeelR U ARV TS, 6 ST, 2018

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials)
(Amendment) Act, 1979 (U.P. Act no. 35 of 1979) has been enacted to amend certain Central enactments
of provide for the composition of certain offences and for abatement of certain criminal trials. On the
recommendation of the High Court of Judicature at Allahabad it has been decided to amend sub-section
(2) of section 9 of the said Act to extend the period for abatement of certain proceedings pending before a

Magistrate from January 1. 2013 to December 31, 2015.

The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials)

(Amendment) Bill, 2017 is introduced accordingly.

By order,
VIRENDRA KUMAR SRIVASTAVA.
Pramukh Sachiv
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No. 2240Q2)LXXIX-V-1-19-1(Ka)-18-19
-Dated Lucknow, December 217, 2019
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Dand Vidhi
(Aparadhon Ka Shaman Aur Vicharanon Ka Upshaman) (Sansodhan) Adhiniyam, 2019 (Uttar Pradesh
- Adhiniyam Sankhya 21 -of 2019) as passed by the Uttar Pradesh Legislature and assented to by the
‘Governor on December 26, 2019. The Griha (Police) Anubhag-9 is administratively concemed with the
said Adhiniyam. o
: THE UTTAR PRADESH CRIMINAL LAW (COMPOSITION OF OFFENCES AND
ABATEMENT OF TRAILS) (AMENDMENT) ACT; 2019
' (U.P. Actno. 21 of 2019)
(45 passed by the Uttar Pradesh Legislature)
' AN -
ACT ' .
further to amend the Uttar Pradesh Criminal law (Composition of Offences
and Abatement of Trails){amendment) Act, 1979.

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as.

follows:- .
Short title and " 1. (1)This Act may be called the Uttar Pradesh Criminal Law (Composition
et of Offences and Abatement of Trials) (Amendment) Act, 2019.
. -(2) It shall extend to the whole of Uttar Pradesh.
Amendment of " 2. In section 9 of the Uttar Pradesh Criminal Law (Composition of Offences

section 9 °$}'P' and Abatement of Trails) (Amendment) Act, 1979, in sub-section (2) for the word and -
Act no. 35‘ ‘9_79 figures "December 31, 2015" the word and figures “December 31, 2016" shall be
" substituted. : S
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IR U IFEERY Toie, 27 fEwR, 2018

'_ STATEMENT-OF OBJECTS AND REASONS

The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trails)
(Amendment} Act, 1979 (U.P. Act no. 35 of 1979) has been enacted 10 amend certain Central enactments '
to provide for the composiﬁon of certain offences and for abatement of certain crimin}:\l trials. Ol'i tﬁe
recommendation of the High _Comfof Judicature at Allahabad it has been decided to amend sub-section - -
(2) of section 9 of the said Act to extend the period for abatement of certain proceedings pending before a
Magistrate from December 31, 2015 to December 31, 2016. '

The Ustar Pradesh Criminal <Law (Composition of Offences and Abatement of Trials)

- (Amendment) Bill, 2019 is introduced accordingly. , S -

By order,
J.P. SINGH-II,
" Pramukh Sachiv.
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No. 421(2)/LXXIX-V- 1-2023-1-ka-4-2023
Dated Lucknow, Augusr 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Dand
Vidhi  (Apradhon ka Shaman aur Vicharanon ka Upshaman) (Sanshodhan) Adhiniyam, ‘2023
(Uttar Pradesh Adhiniyam Sankhya 4 of 2023) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on August 18, 2023. The Grih (Police) Anubhag-9 is administratively concerned with the
sajd Adhiniyam.

THE UTTAR PRADESH CRIMINAL LAW (COMPOSITION OF OFFENCES AND
ABATEMENT OF TRIALS) (AMENDMENT) Act, 2023

(U.P. Actno. 4 of 2023)
[4s passed by the Uttar Pradesh Legisiature]
AN
ACT
Surther to ameﬁd the Uttar Pradesh Criminal Law (Composition of Offences and
Abatement of Trials) (Amendment) Act, 1979.
IT 1S HEREBY enacted in the Seventy fourth Year of the Republic of India as

follows :—

1. (1) This Act may be called the Uttar Pradesh Criminal Law {Compasition of Short title and
Offences and Abatement of Trials) (Amendment) Act, 2023, commencement

(2) It shall be deemed to have come into force with effect from 22™ March,
2023,

2. In section 9 of the Uttar Pradesh Criminal Law (Composition of Offences and  Amendment of
Abatement of Trials) (Amendment) Act, 1979, in sub-section (2), for the word and figures ~ Ssection 9 of

U.P. Actno. 35
"December 31, 2016" the word and figures "December 31, 2021" shall be substituted, of 1979
Repeal and 3. (1) The Uttar Pradesh Criminal Law {Composition of U.P. Ordinance
- saving Offences and Abatement of Trials) (Amendment) Ordinance, 2023 js "0 2ef2023

hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by'the
Ordinance referred to in sub-section (1) shall be deemed to have beer,
done or taken under the cotresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all

material times.
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3 | SR TR TN TR, 21 I, 2023

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials)
(Amendment) Act, 1979 (U.P. Act no. 35 of 1979) has been enacted to amend certain Central gnactments
to provide for the composition of certain offences and for abatement of certain criminal trials.

S_eétion 9 of the aforesaid Act provides for abatement of trial of an accused for offences
punishable under certain Central enactments and for abatement of certain proceedings pending before 2
certain date. The said section has been amended from time to time to change the period/date before which
the aforesaid tria_ls/proceedings can be abated. The aforesaid period of abatement was extended up to
December 31, 2016 vide the Uttar Pradesh Criminal Law (Composition of Offences and Abatement of
Trials) (Amendment) Act, 2019 (U.P. Act no. 21 of 2019). There is a possibility of disposal of larger
number of cases pending in the Hon'ble Courts of the State of Uttar Pradesh if the qforesaid date is further
extended. ' |

. In view of the above, it has been decided to amend section 9 of the aforesaid Act to extend the‘
aforesaid period for abatement of certain trials or proceedings pending before a Magistrate to December
31, 2021. f

Since the State Legislature was not in session and immediate legisiative action was necessary o
implement the aforesaid decision, the Uttar Pradesh Criminal Law (Composition of Offences and
Abatement of Trials) (Amendrﬁent) Ordinance, 2023 (U.P. Ordinance no. 2 of 2023) was promulgated by
the Governor on 22" March, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order, _
ATUL SRIVASTAVA,
Pramukh Sachiv. -
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